
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. 0A-U9g/gi Date of decision: 4»3,199 2

Shri Nihal Singh .... Appli Can t

er su s

1] /

Union of India through
th<? Chairman, C»ntral
Board oP Direct Taxss
& Dthars

'"or th» Appli Can t

For ths RsapondGnts

R esponci ent s

Shri D, K, Garg, „.^dvocata

Shri R.S, Aggarual, Aduocat®

CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1.

2.

Whether Reporters of local papers may be allowed
to see the Judgment?

To be referred to the Reporters or not?

JUDGMENT .

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

Ths applicant, uha is uorking as a Typist in th®

Incoms Tax Dapartm-snt, Agra, sines 1Q»2, 198B, claims that

ha is a qualified person and that h® is entitlad to bs

rsgularisod on th® post of English Typist, Hb is also

sasking for a direction for granting him the same scsle

of Day and uagas as ara being paid to other Typists

aopointsd on regular basis.
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The applicant states that ha is also similarly

situatsd •lik ® Shri Kanta Prasa^ &. Others, uho h?id filsd

0A-1707/B8 in the Tribunal uhich was disposed of by

3 urig smr^nt dated 25,5, 19 90.

3, The applic.ant was appointed as a Group '0' smploycs

on 24, 4. 1987 on daily~ratad basis, Hs, houavsr, elairps

that sines the date of his appointment, he uas working as

Hind i/Engli sh Typist. He has stated that the Deputy

^ Oirscfcor of Investigation conductnd a tsstfor ths post
1

of Hindi/English. Typist in uhich he was found fit. Houavsr,

he is being paid only at the rate of Rs. 23/-. par day.

4. Ths rsspondants have stated in their countor-

affidauit that thsr" is no post of English Typist in th«

offica of the respondonts in uhich ths applicant could b-®

regularised, Thgy have not, houavsr, dgniad having

sngaged ths applicant as a Typis.t on casual basis,

haVB gons through the rscords of the case and

have considered tha rival contsntions. In ths aarlier

cgsa of Kanta Prasad and Othsrs, this Tribunal hald in

its judgement datsd 25.5,1590 that pnrsons uho u®re

I

working as Typists in th® office of the Commissioner of

Incoma TaX» f^graj should ba paid the minimum of ths oay-

scal« of Typists. In that casa, th«»y only prassgd the

claim for granting thsm the minimum of ths scalt? applicabls
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to the QOfat of Typist. Thay ^id noc pr ssa tha ;u--v/sr

f cr r u1ar i sa hi on of th 0ir s sr vic 30 a t tni s s 'c&'3 e.

The applicant has relii^d uoon nurnsrous ««cici

of ths SunreaiB Court and of tha Hi-^h Court uj a h-.vs

"'uly nansiderad tharn.

7. In our opinion, the mars fact that ths apulicjnt

has continued to iJork as LP.Qlioh Typist sines Fsbruary,

198B, doss not make him tsligible for r «gul ar ioati en in

the s,^id post. The applicant has not rrafarrrad to tha

r«l«v:d"it r scruitrnsn t rules =ind as to how hs becomes

sligible for ragularisation.

t. In tha circu.ns tanc Bs, the application is r'ispcsad

oP with a dir action to the r aspond en tn that tha apnlicant

should ha paid tho minimurri of tha oay->SG-;ls of Typist,

and that he should ba ccnsiderad for r egu 1 ar i sati on , in

.-accord Mn cs with tha rsiev/ant r acrui trrisn t rulss, if

v'ac;:.nci»s ars availahls. For th® .aurposa.of rapular s cj cXGn I

tha rsspondsnts shall relax ths agff-li:nit to tha sxt^nt of

the ciarvics already render sd by him ,53 Typist. In tha

facts and circumstances, ui a 'ip not diract nayment of hack

uoges to him, Thsra uill bg no ordar 33 to costs.
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(0,N, Qhoundiyal)
"i d:nini str ativra flambsr

C\t''v^,uV

(P.K. K:jrtnf\)
Vi n Chai r man (3 ud 1. )

Oecisians rrtliad upon hy the Isarnad ccunsal ^'or tha
Appli cant:

Tu'-'i e.-en t of this TrihunaJ. datad 16, 17. 90 in CA-ph/rS^-
naaioGh Chandra Us. union of India t Gr£.;_ Jud-arnrant o*"
thehe /Trdhya Pradash High Court in riP~-7'5 62/8 3 ''•.-tad
rs, Usha Dovi Vs. Union of India thriiu-h 5?cy.,C30T &

_rn; qh-guabi Pras.-d 'is. Delhi St^te nin«r.»l D^velonmsn t
Cofpn. , AfU iqigo 5c 371 : jud'Vj'Tii-jnt „cf ?h ^ vl"'"
•'1- ^ c£ in C;jP«72/:j8 - Pi:r- -


